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C.A. Ne 38/2008
| fata of order: 16,17,2007
Mr. R.S. Shelhawat, counsel for applicant,
Mr. V.8, Guriar, munset for respondents
[ s Vet yimeaal £ s il PR L S
LIMST LoUnsa or the applicant prays mor
adjornment o consider as to whather hs  would
withdraw this Q.A. or to file a Misc. Application  for
amandment to the DA ;to which learned counsel for the
respondants has n ohiactio Accordingly, cass is
adjourned to 14.12.2007. ‘
. ™D
[ Tarsem lal ] {N.“ Raghavan
Administrative Mamber. Vice Chairman
nik.
DA No. 382006 Date of Order : 11.1.2008.

Mr.R.S.Sekhawat, Advocate, holding brief of
- Mr. P.S.Bhati, Advocate, counsel for applicant.

. Mr. Hawa Singh, Advocate, holding brief of
Mr. V.5.Gurjar, Advocate, counsel for respondents. -

In view of the degai!ed order of date passed in M ;ﬂ f\io 167
2007 { in OA No. 38/2006) filed by ICAR & {respondents in

OA) he present 0. A is 253 sssed as wzthdrawnﬁfk.ﬁ:
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v The OA stands disposed of accordingly.
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